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Record of Proceedings

Learned proxy counsel for the NTPC Ltd. submitted that the counsel
appearing in this case is not available due to personal difficulty. Accordingly, she
requested to adjournment to the matter. None of the other parties present had any
objection to the same.

2. The petition shall be listed for hearing on 8.1.2013.

By the order of the Commission,

Sd/-
(T. Rout)
Joint Chief (Law)
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